o

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
HYDERABAD

0.A, NO.839/95

Batuaean: Dete of Order: 25.7.95.
1,52 3chnson
sesApplicant

And

"1+ The Sscretary,

Ministry of Communications,
Depty of ﬂnets, Neuw Delhi,

2. The Chief Post Master General,
.P.uircla, Hyderabad,

3. The Post Master Genarsl, A,.P,,
Southern Region, Kurneol.

4, Tha Superintendant, RMS,

Railway Mail Service,
A.G.Division,
Guntakal,

«'s sR@spondents,

Counsal for the Applicamt : Mr,.B.S.A.Satyanarayana

-

Counsel for the sepondents :  MreN.,R.Devraj,3r.CG3C.

ﬁﬁﬂﬂﬁ:

THE HON'BLE SHRI A,B,GORTHI : MEMBER (A)

contdes.




0.,A.No, B39/95 Date of Order: 25,7,95

I As per Hon'ble Shri A.,B.Gorthi, Member (Admn.) I

* k %

The claim of the applicant is for a direction
to the respondents tO pay him Productivity Linked
Bonus (P.L.Bonus) for the period bhet he worked as

Short Duty/KTP Sorting Assistant,

2., The applicant,has stated,;havingibeen selected,
hefwésuinitially appointed as Short Duty/RTﬁfSorting
Assistamt w.e.f, 18,11,82, Therecafter he worked as
RTP Sorting Assistant ﬁ,e;f. 28.3.53. Thus he workéd
continuously from 18,11,82 to 28,11.89 when he was
regularly appointed as a Sorting Assistant in RMS

Division.

3. Heard learned counsel for both the pérties,
Learned counsel for the applicant has drawn my attentionem
to the decisions of the Ernakulam Bench ofAthe Tribunal
in 0A&,612/89 and OA;171/89.. The ratio in the said
judgements was that“ho distinction can be made between
Short Duty/ETP worker and as a casual labour in
granting PtL.BonuS‘aﬁd if they had put in 240 days

of serviée each year ending 31st March for 3 years

or more they should be entitled to PL Bonus. The
amount of said bonus would be based on their average
monthly_emdufments_determin%g% by dividing the total
emoliments for_eachAaccounting year of eligibility

by 12 and subject to other cénditions prescribed

from time to time,
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To

e 2 we

4, The applicant®) herein(ig similarly situated

and thosSe in the afore-stated OAs, 1In the result,

. this application is allowed with @ direction to the

respondents to grant the applicant the same benefit
as granted by the Erbakulsm 3Bench @Ieferred tc in
the‘preceeQing para), The above direction should be
complied with in a‘period of three months from the

date of communication of this oxder, No order as to

Member. (Admn, )

costs,

Dated ; Zﬁkh JulyL.1995 fgng

(Dictated in Open Court)

sd '; /?V4A%Q'
et

DEPYTY REGISTRAR(3J)

1. The Secretary, Ministry of Communications,
Oapt. of Posts, New Dglhi.

2. The Chief Postmaster Genaral, A.P.Circle, Hyderabad.
3, Tha Postmaster Genaral,A.P., Southern Region, Kurnool.

4. The Supdrintenﬁent,ﬁﬂs,Railuay Mail Sarvicse,
RaGsDivision,Cuntakal,

S. One copy to mr;B{S.ﬁ.Satyanarayaaa,nduocate,cnT,Hydarabad.

6o One copy to Mr.N.R.Devraj,Sr.CGSC,CAT,Hydarabad,

7. Ona copy to Library,“AT,Hydarabadg

8. One copy to Spare.
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HYDE RﬂuQD BE NCH -

THE HD&TBEEJﬁﬂEqA.U.HAR?UN&&&;5HQMBER(J)

AND

THE HON'BLE SHRI A.3.GORTHI: MEMBER

DATED. 953 .9¢

e

BROER/JUBE MENT
M.ANO/R.P NG, /C.P.ND,

0.A.ND, &3 ?/7’(

Admitted and Interim diractions
issued, . ‘

Alloved, « —

. Uisposed of with directions
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